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Order dated 29,11,05

Heard Mr.KeMsH,Niamati,K Id,Counsel appearing
for the applicant,

A copy of this O.A, has already been served
on Mr.R.C.Rath,Ls.SteLn:\j.ng Counsel for the
Railways who has also/\heard in the matter,

In course of hearing of this case, for ’
admission, the Counsel for the applicant has

filed a Memo seeking permission to withdraw this

case to work out his remedy by representing the
authorities, |
In the above view of the matter, this O.A, is] '
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permitted tobe withdrawn; so that the applicant
can work out his memedy by representing the

authorities.

Send copies of this order to the Respondents/
along with popies of this O.A,/and free copies of

this order be handed over to the Counsel appearing

for both the parties, _ b -
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